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different case, this is a diffarent case
1 may be wrong in that. I must see
the proceedings. I will give my ruling
after seeing that. There is no gueshon
of postponing it. I just want to be
more sure as to what is that case and
what is this case.

When something happens to an M.P.
¢rther some difficulty in the train or
fome quarrel or some mal-practice or
any other thing. you have slwavs Leen
felling me to accept as corrert what
an M.P. says. Why not in the case of
a Minister also?

SHRI PILOO MODY: He is a Minis-
ter, not an M.P. Ministers are on a
different level altogether.

MR. SPEAKER: About the analogy
of the case of Mr. Jagjit Singh, to be
more sure. I will have to see the pro-
ceedings Papers to be lad.
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PAPERS LAID ON THE TABLE

NotmricaTions uwper Crwmar Excrse

Ruiss 1974, FormiGN TmavEL, Tax

(AMOT ) RuLes, 1974 awp AwwvaL

ReporT oF INDUsTMIAL Frnawce Com-

PORATION OF INDIA FOR THE PERIOD ENDED
THE 30T Junm, 1973

THE MINISTER OP STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH): 1 beg to lay on
the Table:—

(1) A copy eath of the following
Nctifications (Hindi and English ver-
sions) issued under the Central Ex-
cise Rules, 1944; —

JULY 29, 1874
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) GdR. 789 published wm
Cuzette of India dated the 20th
July, 1874 together with an txpla-
natory memorandum, .

(i) GSR. 760 published in
Gazette of India dated the 320th
July, 1974 together with an txpla-
natory memorandum.

[Placed in Library. See No.
8067/74].

(2) A copy of the Foreign Travel
Tax (Amendment) Rules, 1874
(Hindi and English versions) pub-
lished in Notification No. G.S R, T34
in Gazettq of India dated the 13th
July, 1974, under section 51 of the
Finance (No. 2) Act, 1971. [Placed in
Libratry, See No. LT-8068/74].

(3) A copy of the Annual Report
(Hindl and English versions) of the
Industrial Finance Corporation of
India for the ygar ended the 30th
June, 1973, along with the statement
showing the Assets and Liabilities
and Profit and Loss Account of the
Corporation, under sub-section (3)
of section 35 of the Industrial Finance
Corporation Act, 1948 [Placed in

LT-

Library. See No. LT- /14].
BuGgar (Prsct DETERMINATION FOR
1973-74 Proouction) 6rrt Amor, Opex,

1974

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P, MAURYA): 1 beg to
lay on the Table a copy of the
Sugar (Price Determination for
1973-74 Production) S8ixth Amendment
Order, 1974 (Hindi and English ver-
sions) published in Notification No
G 8R. 279 (E) in Gazeite of India
dated the 24th June, 1974, under
sub-section (8) of section 3 of the
Essential Commoditiey Act, 1955
[Placed in Library. See No. LT-
8070/74].

Norrxcartrons owoam Essmrerar Com-
moprries Acy, 1058 amp Awnvar Re-
PORT or MamamasiTea Ageo-Inous-
TRIES DEveLorMeNt CORPORATION LTB.
Boamsiy roa 1973.78



